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13.5.95,
Hon'ble Mp, S, Dayal, Member(A),
Issue notice, 4 weeks are allowed Lo f‘ih cosmnter afiidvit
and 2 weeks for rejoinder affidsvit thereafter, Plece before
0.R.J. on 18495, Counsel for the applicant has pleeded for
. an interim relisf by wsy of stay of operation of the order dated
255090,
;L It is seen from the order of transfer in Annex.ure - 2

that the chan. e has alredy been afiected, The counsel fo:
epplicant states that the spplicant is on sick leave, Since

the change hzs alre-dy been affected, as is clear from the

order, there shall be no order regarding interim relief, The haﬁh—cw

interim relief is rejected,
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